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onnection with any ~obernment Company, in 
y-one per cent paid up share capital is held by 
or any other statutory body (by whatever name 

onstituted by or under any Uttar Pradesh Act ; 

maintenance of supplies and services necessary for the life of the 
community or would result in the inffiction of great hardship on the - community, may,&y notification declare to be essential service for the 
purpose of the Act." 

Ordinance, 1983, is hereby repeal@. 

(2) Notwithstanding such repeal, anything done or any action taken . 
under the provisions of the principal Act as ,amended by the Ordinance 
referred to in sub-section (1), shall be deemed to have been done or taken 
under the corresponding provisions of the principal Act as amended by this Act, 
as if the provisions of this Act were in force at all material times. 

C.  3. SINGH, 

Sachiv. 
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